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INTRODUCTION

I, the Chairman, Committee on Public Accounts, having been authorised by the
‘Comnmittee to present this Report, on their behalf present the Fifteenth Report on paragraphs
relating to Higher Education Department contained in the Report of the Comptroller and
Auditor General of India for the years ended 31" March 2015 (General and Social Sector)
and 31* March 2017 (General and Social Sector).

The Report of the Comptroller and Auditor General of India for the years ended 31%
March 2015 (General and Social Sector) and 31% March 2017(General and Social Sector)
were laid on the Table of the House on 24" February 2016 and 18" June 2018 respectively .

The Committee considered and finalised this Report at the meeting held on 08" June,

2022,
The Committee place on records their appreciation of the assistance rendered to them

by the Accountant General in the examination of the Audit Report.

SUNNY JOSEPH,

Thiruvananthapuram, CHAIRMAN,
747’1 July, 2022. COMMITTEE ON PUBLIC ACCOUNTS.



REPORT
HIGHER EDUCATION DEPARTMENT

AUDIT PARAGRAPH

[Audit Paragraphs para 4.2 to 4.2.5 contained in the Report of the C & AG
of India for the year ended 31* march 2015 (General & Social Sector)]

4.2 Modernisation of Government Presses
4.2.1 Introduction

The modernisation of Government presses in the State was
contemplated by Government of Kerala (GOK) since 1998 with a view
to make available the latest printing equipment and adequate
infrastructure facilities to meet the requirements for high quality
printing besides introduction of modern management practices to derive
optimum results in the utilisation of human resources and machinery.
For improvement of infrastructure facilities, the renovation of old
buildings, construction of store buildings for raw materials and
godowns for stacking of printed and waste materials, disposal of
obsolete machines for adequate space, introduction of Total Quality

Management (TQM) in the operations of the presses were envisaged.

There were 11 Government presses (GP) under the control of the

Printing and Stationery Department as of March 2015.

An audit of four out of 11 Government presses was conducted, to
examine the status of modernisation of Government presses covering
the period 2010-15 with reference to the proposals formulated by
Government during the XI® (from 2007 to 2012) and XII* (from 2012
to 2017) Plan periods and also the Reports of various Committees

constituted by Government on modernisation of printing presses.
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Audit findings
4.2.2 Funding

During 2010-15, the Department spent only 54 per cent i.e. ¥ 18.18 crore out of T 33.82
crore for modernisation of Government presses. Further, out of ¥ 25.72 crore for

purchase of machinéry, only ¥ 10.72 crore (42 per cent) was spent.

Further, against ¥ 45.51 crore earmarked in the XII® Five Year Plan (2012-17) for
the modernisation of Government presses, budgetary support was provided for ¥ 26.37 crore
(57.94 per cent) during 2012-15, against which only ¥ 7.95 crore (17.47 per cent) was

spent and ¥ 17.40 crore was surrendered.

The delay in processing of tenders, lack of tender response and failure in
convening of departmental purchase committee attributed to short utilisation and

surrender of funds.
4.2.3 Planning

There was no action plan exclusively for modernisation of Government presses
with time bound targets. Audit found that even against targets included in the XII® five
year plan, there was very little progress as most of the works planned were either not
taken up for execution or not completed as of March 2015 as detailed in Appendix III.

4.2.3.1 Constitution of Committees for Modernisation of Printing Presses

GOK constituted an Expert Committee in 1997 and a Committee on Modernisation in
2010 to suggest recommendations for the improvement in efficiency by modernisation
of Government Presses. The Committees submitted their reports in 1998 and in 2011
respectively with recommendations for modernisation of the Government presses to
improve their efficiency. However, GOK was yet to take a decision on the
implementation of the recommendations of the committees. GOK replied (May 2015)

that the reports were under consideration of the Government.
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4.2.4 Modernisation of presses

The Committee on Modernisation of presses had observed that modernisation and
expansion operations of the Printing & Stationery Departments were undertaken in an
ad-hoc manner rather than systematically with a long term strategy. Audit noticed that
the practice of ad-hoc implementation of the modernisation process as pointed out by
the Committee was persisting even today. The activities of a Press can be categorised
into ‘Pre-press’ (DTP,' Plate making, etc.), ‘Printing’ and ‘Post-press’ (Stitching and
Binding) processes. An analysis of percentage of funds expended on modernising the

various printing processes is given in Table 4.1.

Table 4.1: Expenditure involved in the various printing process

Pre-press Printing Post- press
Resources | Regources | Percentage | Resources| Resources | Percentage | Resources | Resources | Percentage
Plan available | expended { expended | available | expended | expended | available | expended | expended
period (Rin [(%inlakh)| (in per cent) (Rin [(Rinlakh)| (inper |(%inlakh)|(Zinlakh)| (inper
lakh) lakh) cent) cent)
?)%'(';17’1;“]1 74.50 61.79 82.94 994.00 | 1167.14 | 117.42 | 16450 7.22 4.39
XI"Plan | 65.00 24.37 37.49 1275.00 59.69 4.68 968.50 3.68 0.38
2012-17
(upto
2015)

(Source: Details collected from Directorate of Printing)

From the above table, it may be seen that the percentage of funds spent on
modernisation of ‘Post-press’ activities was only 4.39 per cent during the XI™ Five year
plan period. During the XII™ Five year (2012-17) plan period also, percentage of
expenditure on Post-press processes in 2012-15 was even lower at 0.38 per cent against
37.49 per cent and 4.68 per cent on Pre-press and Printing activities respectively. ‘Post-
press’ activities are vital to ensure product quality as overall efficiency of presses
depends upon the efficiency of all three activities. Thus, the failure of the Department in
this regard had significantly affected the modernisation of the printing presses.

The Government stated (January 2016) that action was being taken to equip all

presses with modern machinery to cope with the present needs.
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4.2.5 Status of Modernisation

Audit assessed the status of modernisation of government presses in the State
during the period 2010-15. Expenditure incurred on procurement of machinery during
2010-15 was 16.67 crore. Analysis of quality of expenditure indicated that while 62
per cent and 86 per cent of the pre-press and printing items planned for purchase were
procured, only 28 per cent of the identified post-press items were actually purchased.
Thus, these presses cannot be claimed to be fully modernised. Scrutiny of records
revealed that the process of modernisation of presses suffered from deficiencies like
purchase of outdated machinery, purchase of machinery at higher rates, delay in
utilization of machinery purchased, non-disposal of obsolete machineries, etc.

[Notes Received from the Government based on the above Audit Paragraphs are included

as Appendix II ]

Excerpts from the discussion of Committee with department officials is given below

(1) While considering the above Audit paragraph the Committee commented
that the Printing & Stationery Department has taken many steps based on audit
observation. The Committee appreciated the department for taking steps to improve
its functioning.

(2) The witness Additional Secretary Higher Education (Printing & Stationery)
Department informed that a project under KIIFB for 3100 crores was sanctioned to
the Printing & Stationery Department for the modernisation of Government Presses by
installing latest printing machines and making adequate infrastructure facilities. The
qualification of the staff should also be improved along with the purchase of new

machinery.

(3) She also added that for a modern printing environment qualified personnel
having diploma in Printing Technology is needed and the existing employees with SSLC
and KGTE as qualification are not efficient to carryout work based on modern printing
technology. It was also informed that the Factories Act under which the presses are
working and the influence of trade unions are the main impediments in changing the

basic qualification 6f employees to diploma in printing technology.
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(4) The witness Additional Secretary Higher Education (Printing & Stationery)
Department informed that training is provided at the time of installation of new
machine but employees are not interested in putting into practice the training given
using latest printing machinery. There are many obsolete posts. Work study is
required to conver{ obsolete posts into relevant post. The vacancies cannot be
reported to PSC because promotions are not given in proper time because of several
cases pending before the court and therefore new persons cannot be appointed.

(5) The Principal Secretary Higher Education (Printing & Stationery)
Department stated that printing technology is changing rapidly and usage of modern
technology will increase productivity and reduce the cost in printing. For this skill
development in the usage of modern printing machinery is utmost important. He
further informed that the department actually requires a complete surgical interference
and everything requires to be changed.

(6) The witness Principal Secretary Higher Education (Printing & Stationery)
Department apprised that school text books which were earlier printed in Government
Press are now printéd in KBPS and C-apt. He further informed that though many such
printing works were lost, orders for new works are pouring in, like printing of OMR
sheets for PSC exams.

(7) An officer from Accountant General's Office opined that work culture in
KBPS is commendable and work orders are completed in time. He also added that the
types of works entrusted to Government Press should have to be defined clearly and
replacing of machines and imparting training to employees must be done based on work
orders that are admitted.

(8) The Committee opined that the work culture in KBPS is entirely different
and that the staff are determined to complete the work order in time which in tum
attracts further work orders.

(9) The wimess Additional Secretary (Printing & Stationery) Department said
that Government press had a lot of constraints to follow store purchase rules. As an
example he pointed out that when it was decided to reduce the size and weight of the
school text books, the press could not purchase the machines at proper time and so the
work assigned to the press was lost. Earlier, Lotteries and text books were printed in
the Press, Mannanthala, but now the printing works have stopped. The Finance
Department stopped printing of various forms when they went online, therefore lot of
works had been lost.
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(10) The witness informed that Hon'ble Chief Minister declared that the KIIFB
fund of 100 Crore has been given with an aim to modernize the press in order to
improve the quality so as to enable it not only to take all government works but also
private work and the training would also be given to the employees which was
mentioned in tender condition of M/s.WAPCOS, the agency entrusted for project
implementation as well as preparation of DPR.

(11) The Committee asked whether the M/s.WAPCOS is a competent agency. The
Additional Secretary ‘Higher Education (Printing & Stationery) Department answered that
M/s.WAPCOS is a central agency which modernize presses in Hyderabad and the Department has
demanded M/s. WAPCOS to provide most modern machines and one year training to employees.

Conclusion/ Recommendations

(12) No remarks

[Audit paragraph 4.2.5.1 contained in the Report of the C & AG of India for the year
ended 31" march 2015 (General & Social Sector)]

4.2.5.1 Procurement of printing machines

One of the l'l‘lé.lel‘ items of purchase during 2010-15 as part of Modernisation of
printing presses was three ‘Four-Colour Web Offset Printing machines’ for the
Government presses at Vazhoor, Shoranur and Mannanthala costing ¥ 6.26 crore. Audit
noticed that the tender process was vitiated and the machines were procured at an
excess expenditure of ¥2.74 crore.

Tender for the supply of two Four-colour web offset printing machines was issued
(July 2008) by the Director of Printing. Of the five offers received, the Technical Expert
Committee (TEC) had rejected (September 2008) two offers including that of M/s.
KSIE Emporium Ltd. (KSIE), a Public Sector Undertaking (PSU) due to non-
submission of Earnest Money Deposit (EMD). The Director of Printing also informed
GOK (November 2008) that the rejection of the tender of KSIE by the TEC was in order
as per Stores Purchase Manual. Meanwhile, the TEC, after an onsite inspection of the
manufacturing process of the machines strongly recommended the machines offered by
L3 - M/s. The Printers House (P) Ltd., New Delhi (M/s. Printers House) as it had met all

the requirements.
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- However, the,Departmental Purchase Committee (DPC) headed by the Principal
Secretary, Higher Education Department cancelled the tender (December 2008) and
ordered re-tender on the ground that none of the tenderers had agreed to warranty
beyond one year. Consequently, a fresh tender was issued (December 2008) by the
Director of Printing. Three of the five tenders were rejected by the TEC (March 2009)
on various grounds' and it recommended purchase of the machines either from M/s.
Printers House (L4) or from KSIE (L.5).

Audit noticed that the DPC recommended (January 2010) purchase of machines
from L5 (KSIE) citing reasons such as the tenderer was a State Government PSU and it
would avoid risks and complications. Thus, the procurement of two printing machines
from KSIE (L5) instead of from M/s. Printers House (L4) resulted in loss of ¥ 2.59

crore to the State exchequer.

GOK replied (January 2016) that the offer of KSIE was accepted since a
performance appraisal report of the machines offered by KSIE and Printers House
revealed that machines offered by KSIE had an upper hand in performance metallurgy
and other automatic controls besides aspects like sturdiness, compatibility and durability

for long run.
The reply was not acceptable due to following reasons:

* Tender conditions stipulated that Manufacturers of machines could
participate in the tender. In the instant case, KSIE (L5) was clearly not the
manufacturer of machines. The machines were manufactured by M/s.
Manugraph Ltd. However, machines offered by M/s. Printers House (L4)

were manufactured in their own manufacturing units.

« While processing the first tender, an expert committee had inspected the
manufacturing facilities of M/s. Printers House and observed that they were
equipped with latest generation CNC based manufacturing facilities using

1 Two tenders L1 and L2 were rejected on grounds of poor quality and performance while L3 was rejected as production

was yet to commence then.
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imported machines. It was also observed that the machine was of the
highest quality and with periodical maintenance, the machine would
function effectively for as good as 20 years or more. The reasons cited by
Government while justifying the purchase from KSIE (L5) regarding
performance, metallurgy, sturdiness, compatibility were made without
visiting the manufacturing unit and by observing running of the machine at

a local press in Trivandrum.

* The reasons given by the Government for procuring machines from State
PSU were not commercially and technically viable, especially when the
State PSU was itself not the Original Equipment Manufacturer (OEM) and
that it had to get supplies from a private party in the market.

The decision of the DPC and GOK to award the tender for the purchase of the
two printing machines to KSIE (L5) instead of M/s. Printers House (L4) was not
justified which resulted in loss of ¥ 2.59 crore to Government exchequer. Similarly, the
Department invited tenders (November 2009) for the supply of one Four-Colour Web
Offset Printing Machine for the Government Press, Vazhoor. Audit noticed that in this
instance also, the machine was purchased from KSIE (L3) instead of M/s. Printers
House (L2) in violation of the provisions of Stores Purchase Manual (Para 39(b) read

with Para 57(a)) and TEC recommendations resulting in excess payment of T 15 lakh.

The action of DPC headed by the Principal Secretary, Higher Education
Department in favouring KSIE for the purchase when it was not the OEM had resulted
in excess expenditufe of ¥ 2.74 crore on purchase of three printing machines, which calls

for fixing of responsibility.

[Notes Received from the Government based on the above Audit Paragraph is included as

Appendix II]

Excerpts from the discussion of Committee with department officials is given below:

(13) Regarding the Committee's query about the above audit paragraphs, the
witness Additional Secretary, Higher Education (Printing & Stationery) Department
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apprised that it was decided to purchase machines from KSIE Emporium Limited with

the approval of the Cabinet with a view to promote a public sector undertaking.

(14) An officer from Accountant General's office intervened that KSIE
Emporium supplied the machines through another agency and the tender had been
given to the public undertaking without considering the objection of Technical Experts
Committee. The Additional Secretary, Higher Education (Printing and Stationery)
Department informed that the director reported that the tender was given to that public

sector unit because of long warrénty period.

(15) The Committee observed that KSIE emporium Ltd bagged the tender and
the supply order may have been placed with another agency. The Committee made it
clear that the public sector undertakings like KELTRON, SIDCO etc are bagging
tenders for the supply of materials and machineries to government departments availing

price priority as government agency but they are engaging private parties for the
supply.
(16) The Committee criticised the above practice and observed that it would not

be correct to say that the cabinet approval was right since the purchase was carried out

violating the procedure.

(17) The witness Additional Secretary Higher Education (Printing & Stationery)
Department said that corresponding out turns are provided while installing new

machines.

(18) The witness Principal Secretary Higher Education (Printing & Stationery)
department apprised that many of the work of the press were transferred to another
places which make the insecurity feeling among employees and the newly arrived
young employees brought the work from outside and now they get the work of

printing cheque leaf of Treasury and Postal Department.

(19) The witness Additional Secretary Higher Education (Printing & Stationery)
Department informed that Gazettes are published only in Government Press. KBPS
has now put forward a demand to give permission for security printing but the
Government has not granted permission. She added that it should be done in

consultation with the director and decision should be taken at Government level.
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(20) The Coplmittee opined that the security printing option is to be with
government presses only and for keeping official secrecy and responsibility, the
printing of Gazettes and other security printing should not be divulged to other sectors.
The Committee commend that the printing sector is going through a sea of changes
and though to cope-up with technology changes, reforms are needed, changes in
government printing sector could not be taken all of a sudden.

(21) The Committee recommend that department should take steps to upgrade
machineries and impart training to employees. The Committee also recommend that

the qualification of employees should be upgraded as per the needs of the time.

(22) The corpmittee also recommend that after modernising the Government
Press and nurturing a harmonised work culture, a marketing division should be formed.
By advertising about the types of printing works that can be undertaken and duration for
its completion, private printing works can be entertained besides government works.
The Committee decided to recommend that the department should take steps to do
things more systematically and directed to prepare a comprehensive report including

all matters discussed in meeting.

Conclusion/ Recommendations

(23) The Committee observes that the Public Sector Undertakings like KELTRON,
SIDCO etc. are bagging contract awards for the supply of materials and machineries to
various government departments by availing price priority in the capacity as Public
Sector Undertakings and consequently subcontracts to the private parties in the
market for supply as these state Public Sector Undertakings were itself not the original
equipment manufacturers. The Committee criticises this practice and expresses its
displeasure towards the procedural violation in the procurement of two printing
machines. The Committee alerts the department to be cautious not to repeat such

irregularities in future.

(24) The Committee opines that security printing should remain to be done with
the government presses not only to protect official secrecy but also to ensure

responsibility for reproducing valuable official documents. The Committee recommends
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to take immediate steps to revive the Government printing sector by upgrading
machineries in the state-of-the-art technologies, imparting adequate training to
employees and also by enhancing the qualifications of the newcomers. The Committee
also recommends to establish a marketing division for printing sector for economy and
efficiency of its c;perations. The Committee directs the department to furnish a
comprehensive report regarding the reforms to be initiated in the Government presses.

[Audit paragraphs 4.2.5.2 to 4.2.10 contained in the Report of the C & AG of India for

the year ended 31 march 2015 (General & Social Sector)]

4.2.5.2 Delay in commissioning of modern machinery

Audit noticed delays in commissioning of modern machines procured for want of
pre-installation infrastructure facilities in GPs at Mannanthala, Shoranur and Vazhoor.
Two ‘Four-Colour web offset machines’ were delivered at GP, Mannanthala and
Shoranur in February 2011. These could be commissioned and put to use only in August
2011 and December 2011 respectively for want of essential pre- installation civil works

in the respective Government presses.

Similarly, the Four-Colour Web Offset machine (NAPH-30) purchased (March
2011) for Government Presses, Vazhoor, could be commissioned and put to use only in
July 2013, for want of pre-installation civil and electrical facilities in the Government

presses.

The failure of the Department in providing the requisite pre-installation facilities
resulted in idling of the machine for period varying from six months to 28 months,

which delayed the modernisation of presses to that extent.

Government replied (January 2016) that delay occurred due to failure of the PWD

to complete the pre-installation civil work on time.
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The reply was not acceptable in view of the fact that procurement of machinery
without ascertaining the feasibility for prompt commissioning indicates inadequate

planning and resultant delay in installation and utilization of the machinery.
4.2.5.3 Purchase of outdated machinery

Modernisation of presses can be ensured by timely procurement of modern
machines and introduction of upgraded printing technology. In pre-press section, Plate
making machine or Plate processing unit became outdated with the introduction of
Computer to Plate (CTP) Unit. The CTP unit has several advantages over conventional
plate making unit such as superimposition of an image directly to a printing plate
instead of through a photographic film, which saves pre-press time and cost of materials
like film and related developer chemicals. This technology also increases the sharpness

and quality of output.

Currently, the CTP Unit was available only at GP Mannanthala, installed at a cost
of ¥ 47 lakh in February 2011 in the State. Though sanction (September 2014) was
available for the procurement of one CTP unit for Government Press Shoranur, the CTP
unit was not procured as of March 2015 due to poor tender response. However, Audit
noticed procuremerllt of three conventional plate making units at a cost of ¥ 25.82 lakh
during the period 2013-15, one each for Government Central Press (GCP),
Thiruvananthapuram (March 2014), GPs at Vazhoor and Kollam (March 2015). Audit
observed that had the advanced CTP units been procured for these presses as part of
Modernisation, there could have been savings in pre-press time besides improvement in

quality of output at lesser cost of printing.

Government replied (January 2016) that Plate Processor machines were being
used in Government presses for the printing of black and white printing work and as
such, they were not outdated. Moreover, the Plate processor machine costs only Rupees

eight lakh which was lesser when compared to CTP machines which costs 340 lakh.
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The reply was not tenable in view of the fact that the Director had as early as in
April 2008 informeci GOK that most of the works received in Government Presses were
of Four-Colour posters, brochures, lottery tickets, text books, etc. Hence, the purchase
of the two old conventional Plate processing units for Vazhoor and Kollam as part of

modernisation was not justifiable.
4.2.5.4 Disposal of obsolete machinery and materials

The Committees on Modernisation of Government presses constituted in1997 and
2010 recommended disposal of obsolete machinery, equipment and materials kept in the
premises of Goverpment presses for better space management and for effective
infrastructural development. Modern sophisticated machines with micro processors and
electronic controls also require clean environment for smooth working. However, in the
test checked presses, Audit found that huge stocks of such items were heaped in the
presses and premises without disposal. Consequently, major part of the space in

Government presses was occupied by these obsolete items.

Government replied (January 2016) that necessary corrective steps were being

taken to comply with audit observations.
4.2.6 Modernisation of Post Press Sections

In order to enhance the efficiency of Government presses, advanced printing
machines like ‘Four-Colour Web offset machines’ were installed during 2010- 13 in
printing sections of the three out of four test checked presses as part of modernisation.
By installing modern machines of higher printing capacity, the output of printing section
should have increased. However, Audit noticed that post-press sections in Government
presses had not been modernised simultaneously by installing modern machines such as
Heavy duty stitching machine, Gathering machine, Binding machine, three-way
trimming machine, Folding machine etc. Despite the XII* plan allocation of funds for
modernisation of post press sections in Government presses amounting to ¥ 9.69 crore

during the first three years of 2012-17, the amount spent on purchase of machines for
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post press sections during this period was only ¥ 0.04 crore which was spent for
purchase of 10 Box strapping machines. Audit noticed (May 2015) that in Government
press at Shoranur, 118 work orders related to various forms and registers (2010-14) of

11 departments were pending in binding section.

Government stated (January 2016) that post-press works in all the Government
Presses were being managed both mechanically and manually and action was being
taken to equip all the presses with modern machineries to cope with the present needs.

4.2.7 Infrastructure

Modernisation of Government presses, besides requiring replacement of outdated
machineries with modern printing equipment, also necessitated adequate infrastructure
facilities for their installation and stocking of raw materials, printed materials and waste
materials. However, Audit noticed deficiencies in providing infrastructure facilities in

Government presses which hindered their effective functioning as detailed below:
4.2.7.1 Setting up of Workshops in Government Presses

The Committee on Modernisation observed (2011) that Government Presses
suffered due to the lack of full-fledged workshop and repair facilities in-house which
resulted in machines remaining under repair for considerable period of time thereby
affecting productivity. However, Audit noticed that the issues as stated by the
Committee were persisting (March 2015) since none of the Government presses had
full-fledged workshop facilities as of March 2015 to maintain continued productivity of
the machines. The Department had not taken Annual Maintenance Contract (AMC) for

any machine except CTP machine at GP, Mannanthala.

In the test checked presses, Audit noticed delay ranging from five to 60 months in
rectification of complaints of the modern machines installed as part of modernisation,

resulting in idling of machines for long periods (Appendix III).

Government stated (January 2016) that steps were being taken to address the

observations made by Audit.
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4.2.7.2 Adequacy of electrical back-up for machineries

The modernisation of presses was intended to enhance the efficiency of presses
by installation of modern machines and providing necessary infrastructure. Modern
machines like the Web Offset printing machines with computerised electronic
controlling systems require adequate backup capacity to prevent serious business
disruption or data loss due to frequent unexpected power failure. In the test checked
Government presses, it was noticed that most of the machines were idle due to frequent
power failure and ifladequate backup facility. In GP Vazhoor, though a generator was
installed (January 2015), it was not commissioned (May 2015) due to failure of the
Department to deposit installation charges (32.38 lakh) with the PWD. Scrutiny of data
available in four test checked GPs revealed that 21312 productive hours? were lost
during 2012-14 due to power failure. Had suitable electrical back-up been made
available to Government presses, the loss of productive hours could have been avoided

and generated more outturn.

Government stated (January 2016) that steps were being taken to address the

observations made by Audit.
4.2.7.3 Waste Disposal system

As part of the Modernisation process, one of the recommendations of the
Committee on Modernisation of Government Presses was to install waste disposal
systems for chemical and solid wastes like incinerators in all the presses. An amount of
3 1.20 crore was also earmarked in the XII™ five year plan for installation of
incinerators in Government presses in the State for waste disposal. However, Audit
found (March 2015) that Incinerators were not installed in any of the test checked

presses and waste materials were disposed of in open spaces by burning.

Government replied (January 2016) that necessary corrective steps were being

initiated in this regard.

2 Productive Hours — Time directly associated with manufacturing operations or performance of a job or task.
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4.2.7.4 Maintenance of Fire Safety Standards

Government Presses in the State are registered as per Factories and Boilers Act
1948 and licenses to operate the presses are renewed every year by the Inspector of
Factories and Boilers. Section 38 of the Act requires that all practicable measures shall
be taken by factories to prevent outbreak of fire and to provide and maintain (a) safe
means of escape for all persons in the event of a fire and (b) necessary equipment and
facilities for extinguishing fire.

In presses, besides printing material such as paper, cotton waste, eic., there are
also inflammable chemicals for cleaning machines, developer chemicals, etc., which
pose threat of fire. Hence, the necessity of installation of precautionary measures like
fire-extinguishers and smoke alarms to protect the buildings from lightening and fire is
critical to the continued functioning of the Presses. However, Audit found that these
statutory precautionary measures were not provided in any of the test checked
Government Presses. Audit also noticed that consequent to a fire generated by lightning
in May 2014, the Government Press Shoranur suffered a loss of ¥ 17 lakh. Even though
GOK directed (August 2014) the Department to ensure periodical repair to electrical
installations, installation of fire extinguishers and smoke alarm, the Department had not
taken any action (March 2015).

Government stated (January 2016) that though there was budgetary provision in
2013-14 for installation of fire extinguishers in Government Presses, the departmental
purchase committe¢ had not been convened and hence the procurement of fire

extinguishers could not be made.
4.2.8 Modernisation and Human Resource Management
4.2.8.1 Revision of KGPS Rules and Press Manual

The Expert Committee for Modernisation of the Government Presses in the State
had recommended (1998) revision of cadre and recruitment rules to ensure the
appointment of better qualified persons to various technical cadres. The Committee on
Modernisation of the Printing and Stationery Department had also recommended
(2011) that the Spegial Rules for the Kerala Government Presses Subordinate Service
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issued by the Government of Kerala be amended to bring them in line with the
suggested (i) restructuring of sections/branches within the government presses; (ii)
restructuring of job categories and job designations. It was also recommended to

appoint a committee to review the Special Rules and suggest changes.

Audit noticed that a Committee for revamping the Draft Kerala Government
Presses Subordinate Service Special Rules with the Secretary, Printing and Stationery as

the Chairman was constituted by GOK only in January 2014.

Government replied (January 2016) that the Draft Special Rules of Kerala

Government Presses Subordinate Service was under consideration.

Audit observed that the delay in review of KGPS Rules and Press Manual was a
matter of concern as some of the existing branches and job categories as defined in
special rules were outdated, irrelevant and had relevance only in the realm of manual

press operations.

4.2.8.2 Revision of Schedule for valuation of outturn

The Expert Committee on modernisation of presses had recommended (1998)
revision of the Schedule for Valuation of Out-turn. The significance of the Schedule for
Valuation of Outturn can be gauged by the fact that Annual Increment of employees in
Government presses was dependent upon the outturn generated by an employee as
reckoned by the Schedule, during a year. The performance of employees in a Press
depends upon the output capacity of the machine on which the employees are deployed.
Compared to old machines, modern machines have high output capacity. Hence,
periodical revision of Schedule of Outturn for valuation of employee productivity is
essential for optimeil utilization of their services. However, Audit noticed that as of
March 2015, the Government presses were following the Schedule for valuation of
outturn fixed in 1956, despite the fact that several modern machines and equipment
were purchased and installed thereafter. Also, Audit noticed that due to non-revision of
Schedule for valuation of Qutturn with reference to the newly installed machines, full
hours of physical duty were allowed as outturn hours to the employees posted to such

machines, even though the employees had completed their jobs at lesser time.
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The Log Book of four-colour Web offset printing machine at GP Shoranur
revealed that the machine was idle for 412 out of 746 (55 per cent) working days during
05 June 2012 to 31 March 2015. Analysis of outturn data for June 2012 to March 2015
made available to Audit by GP, Shoranur revealed that the number of impressions
obtained from the machine ranged from a minimum of 600 impressions on 04 July 2013
to a maximum of 1,00,000 impressions on 11 March 2014 and 12 March 2014.
Incidentally, the printing output of the machine was stated to be a maximum of 35,000
impressions per hour (2,80,000 impressions per day of eight hours). However, full
outturn hours were allowed to the employees working on the machine in the concerned

days.

Though there were attempts to revise the out turn hours of Four-Colour Web
Offset machines (installed in 2011 & 2013), it did not materialise (January 2016).
Consequently, the benefit of productive hours gained by using modern machines was
lost as workers were shown to be working for full hours as per time sheets of work even

though the job was completed at lesser time.

Government replied (January 2016) that Revision of Outturn was in progress. The
laxity of the Government in effecting the revision had resulted in employees continuing

to be paid for work not done.
4.2.9 Impact of Modernisation of Government Presses
4.2.9.1 Assessment of Productivity of Presses

Audit assessed the impact of modernisation on GCP, Thiruvananthapuram and
three Government Presses at Mannanthala, Shoranur and Vazhoor during 2010-15. It
was seen that there .was no appreciable increase in productivity in any of these presses
except GP Mannanthala which showed a marginal increase (1.56 per cent) in the

number of impressions obtained during 2014-15 over 2010-11.
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Table 4.2: Table showing productivity of test checked presses

(Impressions in lakh)

Year Govt. Central Press, Govt. Press, Govt. Press, Govt. Press,
Thiruvananthapuram | Mannanthala Vazhoor Shoranur
2010-11 479.73 282.29 103.04 381.76
2011-12 446.30 296.95 61.22 372.22
2012-13 427.93 337.55 4991 401.29
2013-14 422.34 375.15 63.68 320.88
2014-15 367.89 286.69 71.29 322.78
Per cent -23.31 +1.56 -30.81 -15.45
increase/ ‘
decrease

(Source: Details collected from test checked presses)

Productivity did not increase in three Government Presses at
Thiruvananthapuram, Vazhoor and Shoranur which in fact, showed a decline. Thus,
despite spending ¥ 18 crore on modemisation during 2010-15, productivity of the

presses had declined, rendering the investment infructuous.

The Director replied (March, 2015) that at present, Government departments
including Legislative Secretariat have their own presses to meet their printing demands.
Major works such as printing of text books, lottery tickets etc. had been entrusted to
other agencies (i.e. KBPS, C-apt). These works were previously printed at Government

Presses.

The reply of Director was not acceptable in view of the fact that the Government
Presses were equipped with latest machinery for printing of text books and outsourcing

the same was the reason for decline in productivity.
4.2.9.2 Under-utilization of Government Presses - Printing of Text Books
The Expert Committee for Modernisation of the Government Presses in Kerala State in

its Report (1998) had anticipated that modernisation of Government Presses would
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enable the Department to undertake printing of Text Books in-house, which would result
in time bound printing of Text Books without depending on private printers. The
Committee had also recommended discontinuance of opening of parallel Government
Presses by Government departments as well as Quasi Government organizations. The
Printing Manual of Government Presses in Kerala also stipulated that printing works
should ordinarily bg entrusted only to Government presses and that such works may be
given to private presses only in exceptional circumstances. However, Audit observed
that despite installation of advanced printing machines in Government presses, GOK
continued to ignore these presses while allotting work of printing of text books to
autonomous bodies like KBPS and KSAVRC (renamed as C-apt) as shown in Table 4.3.

Table 4.3: Details of text books printed for Standard I to X

i ment
v e Covemme| Pty | Tl | ey | S
(Nos.) nt Presses (Nos.) KBPS (R in (Nos.) Apt(%in
(Nos.) Lakh) Lakh)
2010-11 | 45136500 | 3075000 | 41101500 | 970.64 960000 10.93
2011-12 | 47787000 Nil | 47787000 | 618.73
2012-13 | 39500000 Nil  |38059000 | 687.69 | Noprint
order for
2013-14 | 30179400 Nil  |31291000 | 564.41 C-apt
2014-15 | 37315500 Nil 37879043 | 849.06
Total 3690.53 10.93

(Source: Details collected from KBPS and Text Book Officer)

Audit observed that the decision to get text books printed by KBPS was taken in a
High Level Monitoring Committee (HLMC), convened in January 2011. The Principal
Secretary (General Education Department) had expressed dissatisfaction on the poor
performance of Government Presses in printing of text books for the academic year
2010-11. In order to facilitate the prompt and efficient distribution of text books, the
committee decided to entrust the printing of all text books from Standard I to X to the
KBPS. Based on this decision, printing order of text books were given to KBPS and C-
apt in subsequent years also without entrusting the work to Government Presses.
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Thus, despite Government Presses having been strengthened during 2011-13 for
printing of text books with the installation of three® ‘Four-Colour Web Offset machines
costing < 6.26 crore and CTP machine costing I 47 lakh, the decision of HLMC taken
in January 2011 was not reviewed. Audit noticed that Government presses were not
given print orders and GOK depended on KBPS and C-Apt for printing of text books.
An amount of T 36.91 crore was also paid by GOK to KBPS and C-Apt during this
period for various printing jobs.

Government replied (January 2016) that the printing of text books was a subject
related to General Education department. Hence, General Education department has
been requested to consider the matter of entrusting 50 per cent of printing of text books
with Printing Department.

The decision of GOK to outsource printing of text books is contrary to the
provisions contained in Government Press Manual and is inconsistent with its own
initiative on modernisation of Government presses as one of the objectives of

modernisation of government presses was intended to print text books in-house.
4.2.10 Conclusion

The modernisation of Government printing presses though envisaged as early as
in 1998 was still remaining to be completed. The objective of entrusting printing work
only to Government presses had not been realised. Instead of printing text books in
Government Presses during 2010-15, GOK got them printed through KBPS and C-Apt
for ¥ 36.91 crore. Despite spending 18 crore on Modernisation during 2010-15,
productivity had declined in the three Government Presses at Thiruvananthapuram,

Vazhoor and Shoranur.

The inherent contradiction in the GOK modernising its presses and at the same
time not providing them with adequate print orders was a matter of concern which

needed to be urgently addressed.

3 One each at mannanthala and Shoranur in 2011 and Vazhoor in 2013.
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[Notes Received from the Government based on the above Audit Paragraphs are included
as Appendix II] .

Excerpts from the discussion of Committee with department officials is given below:

(25) The Additional Secretary Higher Education (Printing & Stationery)
Department said that the press has asked IMG to revise the Press manual and has
received a draft.

(26) The Committee asked in which year Dr. Rajendrakumar Anayath
Committee report, report on modernisation and removal of obsolescence in Kerala
Government presses, was submitted. The witness Principal Secretary Higher
Education (Printing & Stationery) Department answered that the committee was
formed in 2016 and submitted the report in 2018.

(27) The witness Additional Secretary Higher Education (Printing & Stationery)
Department informed that the department intended to purchase much more advanced
machines than the machines mentioned in the Anayath Committee Report. She added
that WAPCOS had conducted a wide study in all presses and Global tender has been
invited.

(28) The Committee accepted the reply.
Conclusion/ Recommendations

(29) No remarks
[Audit paragrphs 4.7 contained in the Report of the C & AG of India for the year ended
31 March 2015 (General & Social Sector)]

4.7 Irregular payment for valuation of examination answer scripts by Universities

During 2010-14, three universities in the State made inadmissible payment of
3 5.28 crore to teachers towards valuation charges of answer scripts in violation of
Government orders.

The University Grants Commission (UGC) notified (1998) the revision of pay
scales, minimum qualifications for appointment of teachers in Universities, Colleges
and other measures for the maintenance of standards. Government of Kerala (GOK)
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issued orders (December 1999) for implementation of the UGC Scheme in the State
including revision of pay scales to College/University/ Physical Education
teachers/Librarians in the State with retrospective effect from 01 January 1996. The
scheme was fully funded* by GOK since April 2000.

While issuing orders for scheme implementation in December 1999, GOK
required that examination work be reckoned as part of official duty and teacher’s
response for the examination work should be assessed in the Performance Appraisal
Report. GOK also ordered (January 2001) that in accordance with the recommendations
of the UGC scheme, teachers shall value the answer scripts of regular students as part of
their duty and no separate remuneration shall be paid for the same. However,
remuneration could be paid to serving as well as retired teachers in respect of valuation
of answer sheets of private candidates. The UGC regulations of 2010 also laid down a
Code of Professional Ethics which stipulated that teachers should co-operate and assist
in the conduct of university and college examinations, including supervision,

invigilation and evaluation.

Audit noticed that during 2010-14 in violation of GOK orders, teachers who
were drawing pay and allowances according to UGC norms in three Universities viz.
Cochin University of Science and Technology (CUSAT), Kannur and Calicut
Universities were together paid ¥ 5.28 crore® towards valuation charges of answer
scripts of regular students. Though the Kerala and Mahatma Gandhi Universities also
stated that ¥16.30 crore had been paid towards valuation charges of answer scripts of
regular students, Audit has not reckoned these due to inability of the Universities to

segregate the remuneration paid to UGC and non-UGC teachers.

Failure of universities to implement the orders of GOK resulted in irregular

payment of ¥ 5.28 crore during 2010-14.

Government stated (October 2015) that the concerned universities have been

directed to place a resolution before their respective syndicates stating that no

4 - The additional expenditure for implementing this scheme was to be shared by GOI and GOK in 80:20 ratio for the
period january 1996 to march 2000. Thereafter the entire expenditure was to be borne by GOK.
5 CUSAT:Z 1.38 crore, Kannur University: %1.36 crore, Calicut University: 2.54 crore.
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remuneration shall be paid to teachers drawing UGC scale of pay for valuation of

answer scripts of regular students.

The reply of the Government was not acceptable as it is silent about the irregular

payment of ¥5.28 crore already made to the teachers.

Notes Received from the Government based on the above Audit Paragraph is included as
Appendix II

Excerpts from the discussion of Committee with department officials is given below

(30) Based on the above audit paragraph the Committee understands from the
Government reply that Government had issued orders entrusting the Universities to
quantify the amount given to faculty members for the valuation of answer scripts of
regular students and to recover the amount from them since the valuation was part of
their duty and no remuneration was to be awarded. The Committee pointed out that
such valuation charges were again given even after the audit observation. The

Committee demanded an explanation on the issue.

(31) The witness Principal Secretary, Higher Education Department answered
that the amount mentioned in the audit report had not yet been recovered. She
explained that regarding the above subject Honourable High Court directed the
Universities to recover the exact amount but no action was taken. She added that
Cochin University of Science and Technology (CUSAT) had informed that the
particular amount would be recovered from current month's salary. Calicut University
had prepared the list and forwarded it to the Director of Collegiate Education and the
other Universities are taking steps to prepare the list.

(32) The Principal Secretary Higher Eduction department also informed that even
after repeated reminders to Universities list comprising the number and name of teachers

who attended the valuation is yet to be prepared and furnished to Government.

(33) The Committee opined that action on audit remarks could not be finalised
unless the said amount was recovered. The Committee decided to take evidence from

the officials of the concerned Universities on that matter. Consequently the Committee
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took evidence from the officials of the concerned universities at its meeting held on
29-12-2020.

Excerpts from the Committees' deliberations with department officials.

(34)The Committee sought forth explanation from the officials. The Principal
Secretary, Higher Education Department informed that the Kerala and Kannur
Universities did not give any information regarding the irregular payment. M.G. and
Calicut Universities furnished the list of details about the amount to be recovered from
teachers. She added that recovery proceedings were being initiated through Director of
Collegiate Education. The Controller of Examinations, University of Kerala

supplemented that a meeting was held on 13.11.2020 and a Circular related to it was

issued to all colleges and its copies were sent to Government. Then the Principal

Secretary enquired whether the circular was issued with names of teachers and number
of answer scripts valued by each. The Controller of Examinations replied that
communications were sent to the College Principals demanding the details about the
teachers who evaluated the answer scripts and the replies were received from four
colleges only.

(35) The Registrar, M.G. University informed that after sending a communication
to the Directorate of Collegiate Education to recover an amount of Rs.3,27,11,631/-
from the teachers, an amount of Rs.9,16,605/- had been refunded by seven college
Principals. He also added that the college teachers obtained a stay order from the court

regarding this matter and after final verdict the rest of the colleges will follow suit.

(36)The Principal Secretary, Higher Education Department opined that the Kerala
and Kannur Universities had not even prepared the list of teachers and the amount to be
refunded and so they will not get the benefit of stay order.

(37) The Committee queried why they could not find out the list of teachers who
received the remuneration for valuation. The Controller of Examinations, Kerala
University replied that there was a chance of transfer to teachers, so the
communications were sent to the corresponding Principals for further actions. He again
added that seven colleges gave the details of the amount to be recovered from the

teachers. The Principal Secretary, Higher Education Department remarked that the
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action taken in this regard by the University of Kerala is just to irk its responsibility. To
a query of the Committee, the Controller of Examinations agreed to do further action as
early as possible. '

(38) The Committee queried why the details were taken from college Principals
instead of teachers. Committee wanted the reasons for submitting the matter to the
Hon. Court and asked who was responsible for it. The Principal Secretary, Higher
Education Department explained that Government at its order clearly spelt to sanction
the 4™ arrears of UGC pay revision only after deducting the amount paid to teachers for
valuation. The teachers went against this and got a stay from Court. She further added
that since Kerala and Kannur Universities did not find out the teachers and the amount
paid to them for valuation, they would not fall under the stay. Seeing the matter taken
in a light vein by the Universities and the department, Committee asked whether the
teachers were posted as per orders of the Controller of Universities and if so why the
Universities were suppressing the list. The Committee even suspected that the
Universities buried the list of teachers due to pressure from teacher's union. The
Principal Secretary, Higher Education Department informed that the Government had
decided to stop the distribution of non-plan grants to universities which failed to recover
the irregular payment. She supplemented that the fund for M.G. and CUSAT
Universities were released since they had followed the directive of Government Order.
The Committee urged the Universities to furnish the report within 15 days and Kerala

University agreed to do so.

(39) For this matter, the Committee asked about the opinion of Kannur
University. The Controller of Examinations of Kannur University informed that the
amount to be recovered was Rs.1,14,13,800. He added that a meeting of teachers union
was held and had discussed about this matter and they had decided that no details about
the amount due to be refunded would be conveyed in the light of the stay order of
Hon' Court. The Cé)rnmittee enquired about the hindrance in data submission. The
controller of Examinations of Kannur University replied that the representatives of
teachers association opined to convey the matter to Directorate of Collegiate Education
after obtaining the court's final verdict. The witness, Principal Secretary, Higher
Education Department supplemented that as per Court's interim order, the balance
amount should be released after the amount recovered from teachers. So she again
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added that the universities must quantify the amount. The committee opined that it
seems the universities were not ready to submit the details due to the pressure exerted
by the teachers union.

(40) Then the witness, Controller of Examinations, Kannur University agreed to
submit the details within two days. The Committee directed Kerala and Kannur
universities to submit the details within 15 days and they also agreed to it.

Conclusion/ Recommendations

(41) The Committee directs the Universities to furnish the report regarding
Irregular Payment for valuation of examination answer scripts. The Committee
recommends the department to sort out the list of teachers who had received the
remuneration for valuation of the answer scripts of regular students by violating the UGC
norms and rules and quantify the amount due to be recovered from the teachers.

[Audit paragrph 6.5 contained in the Report of the C & AG of India for the year ended
31 march 2017 (General & Social Sector)]

6.5 Violation of AICTE norms in placement to posts of Associate Professors

Director of Technical Education violated AICTE norms/GOK orders while
making placement to posts of Associate Professors resulting in inadmissible
payment of at least ¥ 1.46crore in 24 cases test-checked.

The All India Council for Technical Education (AICTE) notified (March 2010)
Regulations prescribing the Pay scales, Service conditions and Qualifications for the
teachers and other academic staff in degree level Technical Institutions. The Regulations
stipulated that teachers in Universities and Colleges would be designated only as
Assistant Professors, Associate Professors and Professors with retrospective effect from
01 January 2006.

As per the provisions contained in the Regulations, persons entering the teaching
profession in Technical Institutions shall be designated as Assistant Professors and
placed in the Pay Band of ¥15,600-39,100 with Academic Grade Pay (AGP) of ¥ 6,000.
Also, such incumbeht Assistant Professors and incumbent Lecturers (Selection Grade)
who have completed three years in the pre-revised pay scale of ¥ 12,000-18,300 on 01
January 2006 shall be placed in the Pay Band of ¥ 37,400-67,000 with AGP of ¥ 9,000
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and shall be re-designated as Associate Professors. The Hon’ble High Court of Kerala
had also observed (November 2015) in ‘National Institute of Technology vs Dr. Arun C.
and others’ that Pay Band 4 in the scale of pay of ¥ 37,400-67,000 with AGP of ¥ 9,000
was admissible only to those Assistant Professors with Ph.D who have completed three
years’ service and that the revised scale of pay admissible to incumbent Assistant
Professors was Pay Band 3 of ¥ 15,600-39,100 with AGP of ¥ 8,000.

The Regulations also provided that such incumbent Assistant Professors and
incumbent Lecturers (Selection Grade) who didnot complete three years in the pay scale
of% 12,000-18,300 on 01 January 2006 shall be placed at the appropriate stage in the
Pay Band of ¥ 15,600-39,100 with AGP of ¥ 8,000 till they complete three years of
service in the grade of Lecturer (Selection Grade) and thereafter in the higher Pay Band
of ¥ 37,400-67,000 and accordingly re-designated as Associate Professor. Such
incumbent Lecturers (Selection Grade) in service as on the date of issue of the
Notification (March 2010) would continue to be designated as Lecturer (Selection
Grade) until they are placed in the Pay Band of ¥ 37,400-67,000 and re-designated as
Associate Professor as stipulated in the Regulations.

Government of Kerala (GOK) accepted the revised AICTE scheme for revision of
pay scales in degree level Technical Institutions and issued orders (December 2010) for
implementing the Regulations with retrospective effect from 01 January 2006.
Provisions, similar to those contained in the AICTE Regulations were incorporated
under Paragraphs 6.1.9 and 6.1.10 of the GOK order.

During audit of the Directorate of Technical Education (DTE)®, it was observed
that the DTE, in violation of the AICTE Regulations and similar directions of GOK,
issued orders (April./June 2012) placing all Assistant Professors as on 01 January 2006
as Associate Professors in the Pay Band % 37,400-67,000 with AGPR 9,000 irrespective
of their service in the cadre of Assistant Professor. Thus, all the Assistant Professors in
the Department were designated as Associate Professors and placed in Pay Band
Z 37,400-67,000 with AGP T 9,000 without considering whether they had three years’
service in the cadre, as required by AICTE/GOK.

4 6 Compliance Audit of DTE under the Higher Education Department.
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The irregular placement of Assistant Professors as Associate Professors
consequent to the erroneous orders of DTE resulted in inadmissible payment of at least
< 1.46 crore in 24 cases (Appendix IIT) test-checked during audit.

On being asked, the DTE replied (December 2017) that Higher Education
Department issued a letter (March 2012) clarifying the GOK orders which stated that as
per clauses 5.3 and 5.5 all incumbent Assistant Professors in sanctioned posts shall be re
designated as Associate Professors and shall be placed in the Pay Band % 37,400-67,000
with AGP of ¥ 9,000 as on 01 January 2006 or on the date of promotion after that, as the
case maybe. It was further stated that clauses 6.1.9 and 6.1.10 were applicable only for
Career Advancement Scheme and not for promotions to the sanctioned posts. A reply on
similar lines was also received from GOK (March 2018).

The reply is not factually correct as clause 5.5 clearly states that appointment to
the cadre posts of Associate Professors shall be by way of promotion from among the
eligible candidates on the basis of seniority subject to conditions specified in clause 6.
Further, neither the AICTE Regulation nor the GOK order makes any distinction
between placement.by promotion or through Career Advancement Scheme and the
requirement of three years’ service was an unambiguous provision in the AICTE
Regulation and GOK orders.

During the Exit Conference (December 2017) on the Compliance Audit on Directorate of
Technical Education under Higher Education Department,the paragraph was discussed in detail
and Secretary to Government of Kerala, Higher Education Department agreed to review
the cases.

Notes Received from the Government based on the above Audit Paragraph is included as

Appendix II

Excerpts from the discussion of Committee with department officials is given below

(42) The Joint Secretary, Legislature Secretariat informed the Committee that the
report on the above audit paragraph was received only in the previous day of the
meeting and so it could not be passed over to A.G. for remarks. The Committee
requested AG to put forth their remarks.
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(43) The Seni.or Deputy Accountant General, Office of the Accountant General
responded that they have still the opinion that the promotions of Associate Professors
were irregular and in violation of AICTE norms. All Assistant Professors in the
department were designated as Associate Professors without considering whether they
had completed 3 years of service in the cadre, which is a clear violation of AICTE
norms. But Government is of the view that as per clauses 5.3 & 5.5 of Government of
Kerala orders, all incumbent Assistant Professors in sanctioned posts shall be re-
designated as Associate Professors and clauses 6.1.9 & 6.1.10 were applicable only for
Career Advancement Scheme and not for promotions to the sanctioned posts. AG
remarked that the view of Government is not factually correct since neither the AICTE
regulations nor GOK orders makes any distinction between placements by promotions
or through CAS and 3 years service is an unambigous provision in AICTE regulation
and GoK orders for being an Associate Professor.

(44) The Committee enquired the opinion of the department on the stand of the
A.G. not accepting the reply of the Government. The Principal Secretary, Higher
Education informed the Committee that as per the AICTE Regulation 2018, the posts
of Professor, Associate Professor and Assistant Professor should come in the ratio of
1:2:7. The teachers had filed a case on giving promotion as per CAS on the basis of
the audit observation and the case was still pending. In some cases of reversion they
were promoted when the court stayed the order and the decision was to be taken on
those who are still reverted.

(45) Committee observed that AICTE norms for promotion of teachers under
technical educational institution was implemented in 2008 by promoting all serving
Assistant Professors to Associate Professors with effect form 01.01.2006 without
reckoning whether they had completed 3 years service as Assistant Professor or not.

(46) The Principal Secretary, Higher Education department informed that the
case is pending before the Hon'ble Supreme Court and as it was obligatory to obey the
court, they were waiting for the final judgment of the court. The Committee pointed

out that there was no stay from Hon'ble Supreme Court in the matter.

(47) The Committee analysing the department stand concluded that the Higher Education
Department had not clarified the violation of AICTE norms. The Committee view that the
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promotion to Associate Professor was irregular and wanted the department to review
and settle the issues as per AICTE norms without delay and to report the same to the

Committee.

[The Report from the department regarding the additional information sought by

the Committee is included as Appendix II]
Condlusions/ Recommendations

(48) The Committee views that the promotion to the post of Associate Professors
in Technical institutions was irregular. So the Committee directs the department to review
and settle the issues as per AICTE norms without further delay and to report the matter to
the Committee.

[Audit paragrphs 6.6 contained in the Report of the C & AG of India for the year ended 31
march 2017 (General & Social Sector)]

Deficiencies identified by AICTE during the inspection of a Polytechnic
College resulted in denial of Extension of Approval to the College by AICTE and
subsequent inability to admit an entire batch of students to the College

The Principal, Central Polytechnic College,Thiruvananthapuram failed to follow-
upand ensure successful submission of application for Extension of Approval to
AICTE for 2015-16, resulting in irregularly granting admission to 360 students to
its courses in 2015-16 without obtaining approval from the AICTE.

The All India Council for Technical Education (AICTE) was established under an
Act of Parliament” for the proper planning and coordinated development of the technical
education system throughout the country. Section 10.1(k) of AICTE Act,
1987,empowers AICTE to grant approval to new Technical institutions and for new
courses or programmes, while Section 10.1(q) empowers AICTE to
withhold/discontinue grants in respect of courses/ programmes to such institutions

which fail to comply with the directions given by the Council within the stipulated

7 The All India Council for Technical Education Act, 1987.
]
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period of time and take such other steps as may be necessary for ensuring compliance of
the directions of AICTE. The Hon’ble Supreme Court of India also ordered (December
2014) that prior approval of AICTE was compulsory and mandatory for conduct of a

technical course by an existing affiliated Technical College.

The AICTE, in line with the judgment of the Hon’ble Supreme Court of India,
commenced (January 2015) filing of Online Application on its portal for Extension of
Approval (EOA)® from all technical institutions® for conducting technical
programmes/courses for the academic year 2015-16. The last date for submitting online
application was extended by AICTE from 20 February 2015 to 27 February 2015 and
further till 02 March 2015 beyond which applications could be submitted with Late Fee.
It was also clearly stipulated that no applications would be accepted beyond 05 March

2015 under any circumstances even with late fee.

While examining the recordsof the Directorate of Technical Educatioh (DTE), an
instance of violation of these provisions by a technical institution was noticed (April
2017) which resulted in non-recognition of its courses during 2015-16.The Institution

was also not able to admit 360 students during 2016-17, as detailed below.

The Central Polytechnic College, Vattiyoorkavu, Thiruvananthapuram (CPTC),
functioning under the DTE had been conducting regular diploma courses in six
branches with AICTE approval upto 2014-15. The Principal, CPTC,submitted online
application in the AICTE portal on 23 February 2015, for obtaining EOA for the year
2015-16.However, the status of submission of application was shown as ‘In Progress’,
which remained so till 07 March 2015, when it was displayed as ‘Application not
submitted’. The Principal CPTC informed Audit (December 2017) that the status of
application submitted online was shown as ‘In Progress’due to technical issues and that
generation of report from AICTE portal was possible only after the last date of
submitting the application, which was 02 March 2015. The Principal further stated that
8 The Technical Institutions were to submit the application for Extension of Approval to the concerned Regional office of

AICTE each year.

9 Technical Institutions including affiliated Technical Colleges and also new Technical Colleges which will require
affiliation by a University.
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the status of application as ‘Application not submitted’ was known only when the report

was generated on 07 March 2015.

Audit observed that AICTE did not include CPTC in its list of approved
institutions for the year 2015-16. As such,CPTC was not eligible to admit students to
any of its courses during 2015-16. However, contrary to the provisions of AICTE Act,
360" students were irregularly admitted to six different courses offered by the College
during the year 2015-16, which could invite appropriate penal action against the

institution.

As EOA was' denied to the CPTC for the year 2015-16, CPTC applied to the
AICTE for EOA for the academic year 2016-17 under the category ‘Break in EOA’.In
accordance with the provisions given in the Approval Process Handbook issued by
AICTE, an Expert Visiting Committee (EVC) conducted inspection at CPTC and noted
several deficiencies like sanctioning of posts by Government not being in conformity
with AICTE norms on faculty strength, minimum medical facilities, inadequate capacity
of reading room, non- furnishing of details/submission of records, etc. Consequent to the
observations of EVC, AICTE rejected the application of CPTC, thereby denying permission to

the institution to admit students to any of the six courses during 2016-17.

The Principal CPTC requested (August 2017) AICTE Approval Bureau to grant EOA for
academic year 2015-16, considering the fact that the students admitted to the institution would be
completing their courses in March 2018, to which AICTE replied (November 2017) that EOA for
2015-16 and 2016-17 could not be granted.

Government stated (November 2017) that the loss in EOA for the academic years 2015-16
and 2016-17 was primarily due to technical reasons and that there was no wilful delay or
negligence on the part of the Principal. It was also assured that all possible measures were

adopted to ensure non-occurrence of such incidents in future.

Audit observed that the reply of Government was not factually correct as, though the

Principal CPTC was aware that the AICTE portal showed the status as ‘In Progress’,no

10 60 Diploma students each under Diploma in Civil/Mechanical/Electronics/Electrical and Electronics/Computer
Engineering and Textile Technology.
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correspondence was initiated with the AICTE between 23 February 2015 and 07 March 2015 to
seek clarification on the status of its application.The failure of the Principal, CPTC to follow-up
and ensure successful submission of application for EOA to AICTE in 2015-16 and admitting
students to courses without approval of AICTE put the validity of the diploma acquired by the
students at risk, which calls for fixing of responsibility. Further, laxity on the part of the Principal
and DTE in ensuring rectification of operational deficiencies,deprived the College of EOA from
AICTE in 2016-17 and consequent denial of technical education to an entire batch of 360
students.The Government did not take any steps to guard against recurrence of such instances in

future.

[Notes Received from the Government based on the above Audit Paragraph is included as
Appendix II]

Excerpts from the discussion of Committee with department officials is given below

(49) To the qﬁery about the audit observation the witness Principal Secretary,
Higher Eduction (Printing & Stationery) Department informed that as per AICTE
norms, from 2015-16 onwards, it is mandatory for all polytechnic institutions in the
state to upload the admission procedure of ongoing courses in its portal. When
Government Polytechnic College, Vattiyoorkavu uploaded the data of admission for
the year 2015-16 before the due date, they got the response as "in progress"” but when
they checked the portal again in March it was viewed as "not uploaded.” As the
admission had already been done in that year, the AICTE Expert Verification
Commission (EVC) directed not to take admission in the next year and so the
admission had not been done during 2016-17. The admission for courses was started
during the year 2017-18 after obtaining approval from EVC. Since the students of
2015-16 batch passed out last year, AICTE approval was required but even after
several requests AICTE has not yet responded. The Principal Secretary, Higher
Education Department added that not only in Polytechnic College, Vattiyoorkavu but
also in Polytechnic College, Kunnamkulam there occurred such problems. The
students of that colleges have passed out and have got jobs. The students of 2015-16
batch will not have any problems as far as the certificates are not given for a cross

verification. If the institution did not get approval for that year, problems will arise as
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(50) The Principal Secretary, Higher Education Department submitted that the
issue of Kunnamkulam and Vattiyoorkavu Polytechnic has been taken up but the
decision has not yet been taken by AICTE. The Committee opined that it was a serious

issue that affect the future of the students.

(51) The Committee enquired about the deficiencies pointed out by AICTE for
non-approval of colleges. The witness, Principal Secretary, Higher Education
Department apprised that AICTE had not given the approval by pointing out not so
serious defects such as there were only 67 computers in place where 92 were needed,
the campus is narrow and there is no adjoining room to Principal's room for storing the
answer sheets. The Committee pointed out that AICTE can give approval after
rectification if required. The Committee criticised the officials for not showing any
responsibility to verify the matter and AICTE is a competent authority which follow

the general norms.

(52) The witrtess explained that from 2015 onwards as per the AICTE guidelines
all the existing technical institutions must file online application on its portal for
extension of approval for conducting technical programmes/courses for the academic
year 2015-16. The last date for submitting online applications was extended by AICTE
from 20" February to 27" February 2015 and further till 2™ March 2015 beyond which
application could be submitted only with late fee. It was also clearly stipulated that no
application would be accepted beyond 05 March 2015 under any circumstances even
with late fee.

(53) The Committee is of the view that had the portal been checked after 2™ March 2015
the date on which late fee was imposed, the change in the status of the uploaded
admission procedure of Government Polytechnic Vattiyoorkava would have been
viewed in the portal of AICTE. Further, Committee laments the lethargic attittude of
officials for not taking any fruitful measures so that AICTE backtrack from its earlier

stand for admitting students for various courses in 2016-17.
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(54) The Committee understand that the explanation putforth by the officials for
the shortfall in uploading the portal of AICTE regarding the admission done by
Government Polytechnic Vattiyoorkkavu for the accademic year 2015-16  cannot be
substantiated with evidence.  Hence the Committee recommend that a foolproof
procedure for uploading, verifying and monitoring the status of the online submission of
application for approval of technical courses in the portal of AICTE should be evolved
and the screenshot of the uploading should also be forwarded to all concerned officials
and the same should have to be communicated with AICTE Officials regarding the
upload.

(55) The witness Principal Secretary, Higher Education (Printing & Stationary)
Department said that the Director of Technical Education was directed to report
everything which has been updated before the last date of uploading of online
application for approval of courses. She assured the Committee that they would issue

the order and monitor everything based on the decision of the Committee.

Conclusions/ Recommendations

56. The Committee points out that AICTE can give approval for conducting
technical Programmes/Courses in Polytechnic Colleges after rectification if required. The
Committee criticises laxity on the part of the officials to verify the mattér promptly and also
for not taking any fruitful steps to effectuate approval from AICTE

57. The Committee recommends that a foolproof procedure for uploading,
verifying and monitoring the status of the online submission of application for approval of
technical courses in the portal of AICTE should be evolved and the screenshot of the
uploading should also be forwarded to all concerned officials and the same should be
communicated with AICTE Officials regarding the upload so as to avoid such instances in

future.

SUNNY JOSEPH,

Thiruvananthapuram, Chairman,
5‘% July, 2022. Committee on Public Accounts.
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APPENDIX I

SUMMARY OF MAIN CONCLUSION/RECOMMENDATION

LSl_.mNo. | Para No. | Department concerned

1

Conclusion/Recommendation

23

Higher Education

The Committee observes that the Public Sector
Undertakings like KELTRON, SIDCO etc. are
bagging contract awards for the supply of
materials and machineries to various government
departments by availing price priority in the
capacity as Public Sector Undertakings and
consequently subcontracts to the private parties
in the market for supply as these state Public
Sector Undertakings were itself not the original
equipment  manufacturers. The Committee
criticises  this practice and expresses its
displeasure towards the procedural violation in
the procurement of two printing machines. The
Committee alerts the department to be cautious

not to repeat such irregularities in future.

24

),'r

The Committee opines that security printing
should remain to be done with the government
presses not only to protect official secrecy but
also to ensure responsibility for reproducing
valuable official documents. The Committee
recommends to take immediate steps to revive
the Government printing sector by upgrading
machineries in the state-of-the-art technologies,
imparting adequate training to employees and

also by enhancing the qualifications of the

newcomers. The Committee also recommends tﬂ

I —




0 o~

establish a marketing division for printing sector

for economy and efficiency of its operations. The

’ Committee directs the department to furnish a
) comprehensive report regarding the reforms to

be initiated in the Government presses.

Higher Education he Committee directs the Universities to fumish th]
eport regarding Irregular Payment for valuation of
Xamination answer scripts. The Committee
ecommends the department to sort out the list of
| | eachers who had received the remuneration for
aluation of the answer scripts of regular students by
iolating the UGC norms and rules and quantify the

B |
8 |Higher Education

The Committee points out that AICTE can give
approval for conducting technical Programmes/

Courses  in  Polytechnic Colleges  after

rectification if required. The Committee criticises
‘ laxity on the part of the officials to verify the matter

promptly and also for not taking any fruitful steps to

effectuate approval from AICTE

The Committee recommends that a foolproof

rocedure for uploading, verifying and monitoring

\‘ / e status of the online submission of application for

| |
L pproval of technical courses in the portal of AICTE




should be evolved and the screenshot of the
uploading should also be forwarded to all concerned
officials and the same should be communicated with
AICTE Officials regarding the upload so as to avoid

uch instances in future.
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Reel paper Godown at Government Press, Mannanthala.

Reel paper Godown at Government Press, Vazhoor

Reel paper Godown at Government Press, Kozhkode
Quarters for employees at Govemment Press, Kannur

Waste paper Godown at Government Press, Mananthala
Waste paper Godown at Government Press, Vazhoor

Waste Paper Godown at Government Press, Kozhikode
Warehouse at Government Central Press, Thiruvananthapuram

Maintenance of Electrical Water Supply and Drainage system at Government Central

Press, Thiruvananthapuram. |

&s0e®m, Reel paper Godown at Government Press. Ernakulam. Waste paper Godown'
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I. Automatic Perfect Binding Machine - 4 Nos.
2. Programmable Paper Cutting Machine - 6 Nos.
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. Stitching Machine - 3 Nos.
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4. Heavy Duty Punching Die Cutting Machine - 1 Nos.

5. Sewing Machine - 2 Nos.

2017-2018 qomla3 @@9353@1@153@@ Post Press oanulmysg)0s alaioo
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l. Programmable Paper Cutting Machine - 2 Nos.

)

. Viro Binding Machine - 1 Nos.

I Nos.

i

3. Auicmatic Perfect Binding Machine

4. Heavy Duty Envelop Punching Machine- 1 Nos.
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Mlinutes of the Departmental Purchase Committee meeting held at
4.45.P.M on 20.01.2010 in the chamber of Principal Secretary,
Higher Education Department for the purchase of 2 Nos. of 4 colour
web offset printing machine '

Sri.Kuruvilla John
Principal Secretary
Higher Education Department

Sri A Duivakaran
Additonal Secretary.
Stores Purchase Department.

Sri.B.Mohanan Natr.
Director of Printing.
Printing Department

Sri.S.Sreevalsan.
Deputy decretary.,
Finance Department

The Iﬁ)epartmentd! Purchase Committee considered  the
recommendations of the Expert Committee. As per this, only T4 (M~
Printers House) and L5 (KSIE) are toAbc considered.  There is
complu‘im petition from [ 2 and 1.3, In view of this. it 15 likely that any
decision may get challenged betore courts of Law, and 1mpl¢mentation
delayed. In the circumstances, the D.P.C. recommends that the
Government shouid purchas: the machinery from L5 (KSIE, which s
State -Govemment owned PSS, as it would minimise tisk and avod
complications. The option ‘A’ of KSIE, 1e.. for Rs. 2.33.38,000 - pav
machine is the only pragmatic choice. However. the price differense
hetween L4 and L3 comes to Rs. 1.30.47:467 - and lortwo machines the
ditference 15 Rs. 26094034 - TS suggested that noview of e
additional expenditure uetved. fe. Rs. 201 crores. d decision ot b
level of Council of Ministers 18 advisable in the matier. After the

Council decision, Industries Department should be requested 10 negotiate




with KSII. and reduce price 1o the fowest possible. so that it becomes
(ftordable to Government. Since Printing Department could not procure

machinery for more than 3 yeurs now, Finance Department could be

requested to provide additional duthorization to meet the requirement ol

additional tunds on account of this. A detailed performuancee assassaeit

o

report of the KSIE machine vis-a-vis the other machine (1.4). with the
cost implications. to be preparcd by the Expert Committee should also

be placed betore the Council of Ministers.

SricKuruvitla John
Sri.A.Divakaran
$ri.B.Mohanan Nair -
Sri.S.Sreevalsan

Sd; -

o .
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GOVERNMENT OF KERALA
' Abstract
k‘{lgher Education— Department of Printing - Purchase of 2 numbers of
toqg,(?olour Web Offset Printing Machine from M/s KSIE Limited
Empotium, Thiruvananthapuram - Sanctioned - Orders issued

HIGHER EDUCATION (H) DEPARTMENT

G.0. (Ms) 60/10/H.Edn. Dated. Thiruvananthapuram, 27.3.2010.

Read :-1. G.O.(Rt) 873/08/H.Edn. dated 12.6.2008.
2 Lr. No. 12427/09/G3 dated 1.1.2010 from the Director ot Printing,
Thiruvananthapuram

ORDER
As per G.O.(Rt) 873/08/H.Edn. dtd. 12.6.08 Government had
accorded Administrative sanction for the purchase of 2 numbers of 4 Colour
Wweb Offset Machine (4 Hi-tower model) at a total cost of Rs. 260 lakhs.
Accordingly tenders were invited vide tender No. 78/08-09 dtd. 5.7.08. Five
tenders were received. But the DPC which met on 77.12.08 rejected all the
tenders, since they were not in conformity with the tender conditions-

The Director of Printing invited open tender again, as pet tgnder no.
1 the following firms.

79/08-09 dtd. 30.12.08. Five tenders were received frot
One firm offered 2 models of the machine.
| M/sSud & warren (P) Lid., Faridabad (LD
2. M/s NBG Printographics Machinery Co. (P) Ltd., Haryana (L2)
3. M/s Intimate Machines (P) Ltd-, Thiruvananthapuram (L3)
4 M/s The Printers House (P) Ltd., New Delhi (L4

5. M/s KSIE Ltd., Emporiur, Thiruvananthapurar (LS)

Models 2} Manugraph City line
b) Manugraph Hi Line



DPC meeting held on 20.1.2010 in the Chamber of Pia . .pal

Secretary, Higher Education considered the above ofters and the
recommendations of the expert committee and pointed out that as per the
recommendation of the Expert committee only L4 (M/s Printers House ) and
L5 (M/s KSIE Emporium Ltd.) are to be considered. Among these offers,
the Departmental Purchase Committee has recommended to purchase the
machinery from L5 (M/s KSIE Ltd., which is a State Government owney
PSU) as it would minimize risk and avoid complications. [t was also
pointed out that aption A of M/s KSIE Ltd. Emporium is the only pragmatic
choice. The cost of the above machine is Rs. 2.33.38.000/- The price
difference between L4 and L5 comes to Rs. 1,30,47.467/- and tor two
machines the difference is Rs. 2,60,94,934/- DPC has pointed out that 10
view of the additional expenditure involved, ie Rs. 2.61 crores, a decision al
the level of Council of Ministers is admissible in this matter.

DPC has suggested that after the Council decision, Industries
Department should be requested to negotiate with KSIE and reduce price to
the lowest possible. DPC has also pointed out that since the Printing
Department could not procure machinery for more than 3 years now,
Finance Departniem could be requested to provide additional authorization
1o meet the requirement of additional funds on account of this. Further. I2PC
has pointed o1t that a detailed performance assessment report of the KSIE
Machine vis-1-vis the other machine (L4) with the cost implications to be
prepared by the Exoert Committee, need to be placed before the Council of

Ministers.

In ‘ae pe-formance appraisal report of option A (L5) offered by M/s
KSIE Ltd. Smpc um, Thiruvananthapuram vis-a-vis the machine offered by
M/s Prinsrs House (L4), itis stated that eventhough both machines are
ideal for text t ok printing work, option A (L5) offerec_i by KSIE has an
upper har 4 n erformance me-allurgy and other automatic contro\\s. Thwet
plus points of the machine over the Printers House machine in aspeLEtb 0
sturdiness, cC patibility and duraoility for long Tun, prompted the Expert
Committee 'O recommend  the Option A offered by M/s KSIE Ltd.

Emporium ven though they are the highest (L3) in the list.

examined the matter in detail and are

Government have
please:. {0 accord sanction for the purchase of 2 numbers of 4 Colour Web

Offc Printing machine  from M/s KSIE Limited Emporium,

T, ru yananthapuram at 2 total cost of Rs. 4.66,76,000/- for the use of

WEVEL.
Jcvernment Press Shornur and Government Press, Mannanthala. Ho
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the Director of Printing will move the Industries Department and to
negotiate with KSIE to reduce the price o the lowest possible. 'the supply
order will be placed subject to the above mentioned condition.  The
expenditure in this regard will be met from the funds available under the
head of account 2058-00-103-97 (Plan) Purchase of Machinery.” The
balance amount will be met from the Plan funds available in the next year's
budget. '

(By Order of the Governor)
KURUVILLA JOHN
Principal Secretary to Government
To
_ The Director of Printing, Thiruvananthapuram

Accountant General (A&E, Audit), Thiruvananthapurar.
Finance Department (vide U.O. no. 12845/Edn. B1/10/Fin.

dt.24.2.2010)
Stores Purchase Department (vide U.0.no. 810/ B3/10/SPD dt.
18.3.2010) '
General Administration (SC) Department (vide item no. - )
Stock File/Office Copy. '

Eorwarded/By Order

Section Officer




Action Taken Report on the Recommendations of the

SL.
No.

Audit Para 4.7 contained in the (2014-15) Audit

Par
a
No.

4.7

Report

Recommendations

The University Grants Commission
(UGC) notified (1998) the revision of
pay scales, minimum qualifications for
appointment  of  teachers  in
Universities, Colleges and other
measures for the maintenance of
standards. Government of Kerala
(GOK) issued orders (December 1999)
for implementation of the UGC
Scheme in the State including revision
of pay scales to College /University /
Physical Education teachers/Librarians
in the State with retrospective effect

from 01 January 1996. The scheme

was fully funded by GoK since April
2000.

While issuing orders for scheme
implementation in  December 1999,
GOK required that examination work
be reckoned as part of official duty and

teacher’s response for the examination

work should be assessed in the
Performance Appraisal Report. GOK
also ordered (January 2001) that in
accordance with the recommendations
of the UGC scheme, teachers shall
value the answer scripts of regular
students as part of their duty and no
separate remuneration shall be paid for
the same. However. remuneration
could be paid to serving as well as
retired teachers in respect of valuation
of answer sheets of private candidates.
The UGC regulations of 2010 also laid
down a Code of Professional Ethics
which stipulated that teachers should
co - operate and assist in the conduct

Action taken

As per G.O (Rt.) No. 896/2019/HEDN
dtd 03/06/2019. Government have issued
orders entrusting the Universities (o
quantify the amount given to faculty
members for the evaluation of answer
scripts of regular students and to recover
the amount from them. (Copy of the
order issued in this regard is appended).




-

of university and college
examinations, including supervision,
invigilation and evaluation.

Audit noticed that during 2010- 14 in
violation of GOK orders. teachers who
were drawing pay and allowances
according to UGC norms in three
Universities viz. Cochin University of .
Science and Technology (CUSAT),
Kannur and Calicut Universities were
together paid ¥ 5.28 crore towards
valuation charges of answer scripts of
regular students. Though the Kerala
and Mahatma Gandhi Universities also
stated that ¥ 16.30 crore had been paid
towards valuation charges of answer
scripts of regular students. Audit has
not reckoned these due to inability of
the Universities to segregate the
remuneration paid to UGC and non-
UGC teachers.

Failure of universities to implement
the orders of GOK resulted in irregular
payment of ¥ 5.28 crore during 2010-
14.

Government stated (October 2015)
that the concerned untversities have
been directed to place a resolution
before their respective syndicates
stating that no remuneration shall be
paid to teachers drawing UGC scale of
pay for valuation of answer scripts of
regular students.

The reply of the Government was not
acceptable as it is silent about the
irregular payment of I 5.28 crore

already made to the teachers.

2.J,

aflem@enood  and
W VesseT ol mau LdnGan
Lo an allayoo oo Qe g ]
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GOVERNMENT OF KERALA

Abstract
Higher Education Department- W.P(C) Nos. 4157, 19009, 20001, 20744,
20833, 21000, 21027, 21186, 21209, 21224, 21243, 21244, 21516,
21677, 21527, 21949, 22151, 29275 & 22992 of 2017 filed before the
Hon'ble High Court of Kerala- Judgment- Complied-Orders Issued.

HIGHER EDUCATION (©) DEPARTMENT

G.0.(Rt)No.896/201 9/HEDN Dated, Thiruvananthapuram, 03/06/2019

Read 1 G. O.(P) No. 171/99/H. Edn., dated 21.12.1999.

2 G. 0. (P) No. 21/2000/H. Edn., dated 18.02.2000.

3 G. O. (P) No. 5/2001/H. Edn., dated 03.01.2001.

4 G.O.(P)No.25/2016/H. Edn., dated 21.12.2016.

5 G. 0. (P) No. 26/2016/H. Edn., dated 21.12.2016.

6 Judgment of the Hon'ble High Court in W.P(C) Nos. 4157,
19009, 20001, 20744, 20833, 21000, 21027, 21186, 21209,
21224, 21243, 21244, 21516, 21677, 21527, 21949, 22151,
22275 & 22992 of 2017 filed before the Hon'ble High Court of
Kerala, dawed 13.02.2019.

7 Minutes of the meeting held on 30.04.2019 in connection with
the recovery of the amount given to teachers towards the

remuneration of answer scripts of regular students.
ORDER
In the Government Order read as first paper above, orders were
issued implementing revised scale of pay to the University/College teachers
at par with the revised UGC scales of pay with effect from 01.01.1996. The
Government also issued orders read as second paper above prescribing
hours of work, number of working days etc.

2. As per the Government order read as third paper above,
Government have issued orders In accordance with the recommendation of

the UGC scheme to the effect that teachers shall value the answer scripts of
regular students as part of duty. Government have ordered that no separate
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remuneration will be paid for the same and regarding the private
candidates, the valuation of answer scripts may be remunerated and it can
be given to serving as well as retired teachers.

3. As per the Government order read as fourth paper above,
sanction has been accorded for the release of the fourth installment of the

6 UGC Pay revision arrears to the college and University teachers. The
Accountant General, Kerala pointed out that excess payment was made to
the teachers by the Universities for valuation of answer scripts of regular
students, which has to be performed as part of the: normal duty of the
teachers as per the guidelines issued by the U. G. C. Hence it was
incumbent upon the State to “ecover such excess amount from the arrears
due to the teachers. Since Universities required some time to quantify the
exact amount to be recovered from the teachers, Government ordered to
release only 80% of the arrears and to hold back the remaining 20% of the
amount.

4. As per the Government Order read as fifth paper above, the
Government have entrusted the Registrar, the Finance Officer, and the
Controller of Examinations of each University to quantify the excess
amount recoverable from each faculty member, who received remuneration
for valuation of answer scripts of regular students, against which the
Accountant General raised objection as irregular payment and directed to
complete the process within a period of three months from the date of
issuance of the order. This was also reiterated in all meetings beld
thereafter.

5. Against the Government Order read as fifth paper above,
teachers have filed W.P(C) Nos. 4157, 19009, 20001, 20744, 20833,
21000, 21027, 21186, 21209, 21224, 21243, 21244, 21516, 21677,
21527, 21949, 22151, 22275 & 22992 of 2017 before the Hon'ble High
Court of Kerala. As per the judgment dated 13.02.2019, the Hon'ble High
Court of Kerala have ordered to take a decision in the matter 1in
consultation with the University within a period of two months and if the
Government is of the view that the amount has to be recovered from the
petitioners, they shall quantify the amount and release the balance to the
petitioners within a further period of three months. The Court has also
ordered that if anyone of the petitioners have not received 80% of the
arrears, they shall be given such arrears within a period of two months.

6. In compliance of the High Court order read as 6™ paper
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| ‘;e_xbove, Government have convened a meeting on 30/04/2019. Thunchath
. / Ezhuthachan Malayalam University informed that no remuneration has
been paid to teachers as part of evaluation of answer scripts of regular
students. Cochin University of Science and Technology, Sree
Sankaracharya University of Sanskrit and University of Kannur forwarded
the details of steps taken for the recovery of remuneration given to faculty
members for evaluation of answer scripts of regular students. Kerala,
Mahatma Gandhi and Calicut Universities did not furnish the excess
amounts of remuneration paid to the teachers. These Universities were
once again directed in the meeting to furnish the details regarding the
recovery of remuneration given to teachers towards the evaluation of
answer scripts of regular students by 30/5/2019, as per the minutes of the

meeting read as 7t paper above.

7. 1tis the University that engaged the faculty for correction of
answer sheets of students, including those who are not the regular students
and it is the University that would have the quantification of the erroneous
excess payment. Despite repeated directions, Kerala, Mahatma Gandhi and
Calicut Universities have failed to provide details of excess payment that
can be recovered.

. 8. Inthe light of the High Court judgement, Government hereby
order the concerned Universities to quantify the amount given to faculty
members for the evaluation of answer scripts of regular students and to
recover the amount urgently from them. Government are also pleased to
order that after the recovery of the remuneration given to teachers towards
the evaluation of answer scripts of regular students, the remaining 20% of
the amount in connection with the fourth installment of sixth UGC pay
revision may be released to the teachers. It is also ordered that if anyone
of the petitioners have not received 80% of the arrears, they shall be given
such arrears.

9 The order of the Hon'ble High Court, read as 6th paper
above, is thus complied herewith.

(By order of the Governor)
DR. USHA TITUS
PRINCIPAL SECRETARY

To:
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The Registrars of all Universities

Director of Collegiate Education, Thiruvananthapuram
The Director of Technical Education, Thiruvananthapuram
Finance Department

The Director of Treasuries, Thiruvananthapuram

The Principal Accountant General, (A&E)/(Audit),Kerala,
Thiruvananthapuram

The Advocate General, Kerala, Thiruvananthapuram (with Covering
Letter) '

All sections of Higher Education Department

All Managers and Principals of Aided College (Through the Director of
Collegiate Education)

_Aww highereducation. kerala. gov.in
Information & Public Relations (Web & New Media)Department

Forwarded /By order

o
:

Section 6fﬁcer
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Director of Technical Education
violated AICTE norms/GOK orders
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of Associate Professors resuting
in inadmissible payment of atleast
146 core in 24 cases test-
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Violation of AICTE
norms in placement to
posts of Associate
Professors

Director of Technical
Education  violated
AICTE norms/GOK
orders while making
placement to posts of
Associate Professors
resulting in
inadmissible

payment of at least
1.46 core in 24 cases
test checked.
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Direct : 0484 - 2394505, 2564300
{Chamber, New High Count Bidg )
ADVOCATE GENERAL Resi - D4BL - 2607441

tob 9446077442

@ Fax " 0484 :2396300

E-mail : advocategeneralkerala @ gmail.com
No.SS 23/2017/AG 23" October, 2018

The Secretary to Government
Higher Education (G) Department
Govermment Secretariat
Thiruvananthapuram

Sir,

Sub: Qualification and method of appointment of faculty members of
Government Engineering Colleges ~ Legal Opinion forwarding of
~reg.

On the basis of the discussion with your Officers on 17.10.2018 and
22.10.2018 regarding the review of promotion and appointment to be made
in the Technical Education Service from the categoery of Associate Professor to
the category of Principal in view of the decision of the Honourable Supreme
Court in Civil Appeal No. 4604/2016 and connected cases the following

opinion'is given.

The method of recruitment and qualifications for faculty members of
Government Engineering Colleges under the State was governed by the
Technical Education Special Rules, 1967. However, the qualifications
prescribed by the All India Counsel for Technical Equation (AICTE) was
implemented in respect of faculty members of Govemment Engineering
Colleges as per G.O.(P) No. 81/90/H.Edn dated 27.03.1990. The All India
Counset for Technical Education revised the qualification for the post of
Assistant Professor (i'e—designated 2s Associate Professor) as Ph.D Degree

with first class at Bachelors or Masters ievel in the appropriate branch of

/Cﬁ/




Engineering/T echnology. | The above decision of the AICTE was
commiunicated to ail concerhed as per letter dated 15.03.2000. Subsequently
AICTE issued Notification dated 18.02.2003 granting exemption from
acquiring the Ph.D qualification for 7 years. Thereafter the AICTE constituted
an expert committee to give clarification/anomalies pertaining to the pay scale
and service conditions for teachers of Degree/Diploma level technical
institutions and the decision of the expert committee was approved as per
communication hio. F.No.FD/PSSC/CIarify/ 2033/1 dated 10.09.2003. Item
No. 37 in Annexure 1 of the above communication dated 10.08.2003 s
regarding the relaxation of quakfications to various Categories of teachers in
Degree ievel technical institutions to the promotion effected in between the
period of AICTE Notification on Revised Pay Scale and service conditions ar.d
orders of respective State Government.  The Committee recomrﬁended
relaxation of qualification in respect of teachers who were recruited prior to
01.01.1996. In view 6f the above fecommendations AICTE issued clarification
dated 10.09.2003 prescribing that an Assistant Professor is entitled for
exemption for acquiring Ph.D Degree for 7 years from the date of hisfher
promotion to the post of Assistant Professor.

The Government amended me Technical Education Special Rules in the
year 2003 by mcorporaung the quauﬁcabons prescribed by the AICTE as per
Notification dated 15.03. 2000. As per the above amendment, the Ph.D.
Degree was the required minimum qualification for the post of Assistant
Professor (pre-revised). However, ih view of the AICTE Notification dated
18 02.2003 and in view of the darification issued by the AICTE as per
commumcauon dated 10.09.2003 the Government further amended the

| Special Rules in the year 2004 incorporating Rule 6 A(1) and 6 A(2) by which
van exemption was provided for possessing Ph.D Degree for the post of

o~
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Assistant Professor, byt they have to acquire Ph.D Degree within 7 years from

the_ date of appointment 1o the post or Assistent Professor.

The relaxation granted by the Government in the Special Rules was in
tune with the qualification prescribed by the AICTE as per Notification dated
18.02.2003 as clarified by communication dated 10.09.2003. In the
meanwhile, steps were initiated to fill up the vacancies of Assistant Professor,
Professor and Principal as per public notification in the year 2008 for
conducting open selection. Subsequentiy, ranked lists were prepared after
conducting the selection by a Steff Selection Commitlee constituted by the
Government. However, the entire selection was cancelled by the Government
in the year 2009 based on the request of service organizations. Thereafter,
the Government decided to Fill up the vacancies by granting temporary

promotion under Rule 31(a) (i) of KS&SSR.

The incorporation of Rule 6 A(1) and 6 A(2) in the Special Rules as per
the amendment of 2004 was challenged by certain employees before the
Honourable High Court. in W.P.(C) No. 31886/2008. The above Writ Petition
along with other connected cases were heard by the Honourable High Court
and aflowed by the judgment dated 06.10.2009 declaring that Rule 6A is
uncenstitutional, without legistative cgmpetence and accordingly Rule 6A was
declared iflegal. The Honourable High Court ordered that fresh selection fist
shall be prepared for appointment to the posts of Associate Professors and
Professors in accordance with the qualifications prescribed by the AICTE,
pursuant to the Notification published on 15.04.2008 from among those who
applied for the post in response to the Notifications and appointment shall be
made"there from to the vacancies available. The judgment of the Learned

Single Judge was challenged before the Civision Bench in Writ Appeal No.
e

; / ;/a(?f"/
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. Annexure A-gg’/

2706/2009 arg cannected cases. The Pivsion
the Learneg Single Judge as per
No. 2706/2005.

Bench upneld the decision of
Judgment dateq 6.

12.2003 in Writ Appeal
The writ Appeal judgment was

he will not pe entitled for
increment after 7 Years from the date of promotion in Case he did not
acquired the qQualification of Ph.D,

post of

Professor apng Issued reversion orders to the
incumbents who were holding the Post of Assistant Professor The
Government also issued

6A (2) of the Special Rufes,
Thereafte,
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Frovisions contamed in Ryjes 10 (2) (b) of KS&SSk has no application. 1t

follows that the Assistant Professors were eligible for promotion as Associate
Profgssor without Ph.p and a're legally entitled to acquire the Ph.p Degree
within the €xempted period of 7 Years. In view. of the Supreme: Court
decision, the entire Promotions from 2008 onwards have to be reviewed ang

to make appointments i accordance with AICTE norms and Special Rules, In

Rule 10 (d) (b) of KS&SSR hae No application in the matter of
appointment to the post of Associate Professor, Professor and Principal in

view of the fact that the Candidates are entitied for €xemption of 7 years from

norms and Special Rules,

Assistant Professor s the feeder Category for promotion to the

- Category of Associate Professor. an Assistant Professor without Ph.p s

entitled to be promoted as Associate Professor. Therefore, the promotion of
Associate Professor has to be reviewed first. As per the AICTE Norms the
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qualification for the post of Professor is same as that of Associate Pmressor

G

Associste Professcr forms the Teeder category for Professor. It follows that
promotuon of Professors have to be reviewed and revised based on feeder
Category persons consequent on the revision of promotion of Associate
Professor.  After reviewing the promotions of Professors there may be
change in the list of person to be included in the zone consnderatxon for
ptomotion as Principal. Necessarily based on the change of zone of
consideration promotion to the post of Principal has to be reviewed and
revised. For the full compliance of the judgment of the Supteme Court the
entire promotion/appointment from the category of Associate Professor to
Principal have to. be reviewed and revised in accordance with AICTE norms

and Special Rules.

Yours faithfully,

. /.s*’”x
C.P. SUDHAKARA PRASAD
ADVOCATE-GENERAL

Aly
THIS ANNEXURE 1S THE TRUE PHOTOCOPY
0 THE ORIGINAL T ISUMELT
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Committee on Public Accounts . (2019-21)-

Audit Report for March 2017 (G&SS) Para 6.6- Deficiencies identified by
AICTE during inspection of a Polytechnic College resulting in denial of
extension of approval to College by AICTE and subsequent liability to admit
an entire batch of students to the Coliege- Interim Reply- Re -
T e alellls 1o the Gollege- Interim Reply- Reg

1. The Central Polytechnic College, Thiruvananthapuram had submitted the online
application for the extension of approvai for 2615-16 io AiCTE on tirme and the
online status as on 23.12.2014 showed it as "In Progress". There was no change
in the status on the last date of submission of application and the College was not
able to submit again. Later, on 07.03..2015, when the report was taken, the
application status was shown as application not submitted'. This fact was duly
informed to Regional Office of AICTE via e-mail and by post. The hard copy of the
application was submitted to the Regional Office of AICTE on time. The Regional
Office was frequently contacted regarding this matter and the college was hopeful
that since the hard COpy was submitted in time, the approval will not be affected.

2. Admission to the diploma programmes for 2015-16 was thereafter conducted
as per schedule expecting ex post facto extension of approval from AICTE.
Unfortunately, the extension of approval was not received and later, in the month of
February 2016, it was informed by the Approval Bureau of AICTE that the College
was included in the 'BREAK IN EOA! category. By that time the admission process

the approval.for. 2016-17 and directing not to admit students for the year 2016-17.

. _No a_dmnssnoqs Were made in 2016-17"ang measures were taken to rectify the

foe; ntcf:zn)c/:les r;g?go%ed In the report given by EVC. The College applied for EQA
ear ~16 and following an EVC visit in March 2017, '

recommended for extension of approval for the The Eyenitee

year 2017-18. The EV

i;e;g?g?erflded for expost fgctq approval for the year 2016-17 and 2015—16Cinat,f?2

0 stqder'ﬁs, Considering the infrastructyre and teachingeéand technica]
t

AICTE Approva Bureau re : L
garding the DN
cannot be granted at this stage. 7 rrater but they infor med

Committee of AICTE but resol
Cor ved
Institute for 2015-16 101 1o accorg .

1€



6. Government after examining the r?apiyof the AICTE, have again addressed
AICTE to reconsider their decision and sanction ex-facto approval to the College
for the academic year 2015-16, vide D.O.letter No. L2/308/2017/HEDN dated
19.10.2020 (copy enclosed). Government have taken up the matter with the M.Ps
from Kerala to interfere in the matter and to do their best possible for regaining
the recognition of the institution for the years 2014-15 and 2015-16

7. However, all the deficiencies pointed out by the AICTE inspection team have
been rectified - and the Pchtachnic Coizge as of now is having AICTE
accreditation for all subsequent batches. Further, Director of Technical Education
has been instructed to take all possible steps to ensure that such incidents are not
recurring in future.
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APPENDIX III |

— Appendices from AG’s Report
- ~ Appendix4.1

List of works included in the 12th Five Year Plan but not taken up/completed

(Reference: Paragraph 4.2.3; Page: 57)

Appendices

(T in lakh)
Asngnat o R .
Naxue of Work earmsrked Amaxvmt a!!s)t?&;? . ;’r&si.m siatus
Reel Paper godown at GP Mannanthala 35.00 | 40.00(11/2012) Completed
Reel Paper godown at GP Vazhoor 45.00 | 65.00(11/2012) Completed
Reel Paper godown at GP Ernakulam 40.00 | 20.00(11/2012) Not taken up
Reel Paper godown at GP Kozhikode 40.00 | 27.50(11/2012) Completed
Quarters for employees at GP Wayanad 200.00 0.00 Fund not allotted
Quarters for employees at GP Kannur 200.00 | 245.00 (1112012) Work going on
Quarters f{)r employees at GP Shoranur 100.00 0.00 Fund not allotted
(Reconstruction Works)
Compound Wall at GP Mannanthala 300.00 | 300.00 (09/2013) Not taken up
AS for 20.50 lakh
Waste Paper Godown at GP Mannanthala 41.00 0.00 (2011-12) and
completed,
Waste Paper Godown at GP Vazhoor 45.00 0.00 Fund not allotted
Waste Paper Godown at GP Ernakulam 41.00 | 25.00 (11/2012) Not taken up
Waste Paper Godown at GP Kozhikode 41.00 | 29.50 (11/2012) Completed
Waste Paper Godown at GP Kannur 41.00 0.00 Fund not allotted
Waste Paper Godown at GP Wayanad 41.00 0.00 Fund not allotted
Warehouse at GCP Thiruvananthapuram 50.00 0.00 Fund not allotted
Water Storage Facility at GP Mannanthala 50.00 0.00 Fund not allotted
Water Storage Facility at GP Vazhoor 50.00 0.00 Fund not allotted
Water Storage Facility at GP Kannur 50.00 0.00 Fund not allotted
Water Storage Facility at GP Shoranur 50.00 0.00 Fund not allotted
Maintenance of Electrical, Water Supply and
Drainage System at GCP Thiruvananthapuram 12.50 0.00 Fund not allotted
Maintenance of Electrical, Water Supply and
Drainage System at GP Mannanthala 12.50 0.00 Fund not allotted
Maintenance of Electrical, Water Supply and
Drainage  System at Stamp  Manufactory, 12.50 0.00 Fund not allotted
Thiruvanadthapuram
Maintenance of Electrical, Water Supply and
Drainage System at GP Vazhoor 12.50 0.00 Fund not allotted
Mal'ntena.nce of Electrical, Water Supply and 12.50 0.00 Fund not allotted
Drainage System at GP Shoranur
Maintenance of Electrical, Water Supply and
Drainage System at GP Kozhikode 12.50 0.00 Fund not allotted
Max'ntenance of Electrical, Water Supply and 12.50 0.00 Fund not allotted
Drainage System at GP Kannur
Maintenance of Electrical, Water Supply and
Drainage System at GP Wayanad 12.50 0.00 Fund not allotted
Reconstl.'uctlon of Damaged Compound Wall at 47.50 0.00 Fund not allotted
GCP Thiruvananthapuram _
Total avasunt 07.56

123




f2 -

Audit Report (General and Social Sector) for the year ended 31 March 2015

E

Appendix 4.2
Delay in rectification of complaints of modern machinery

(Reference: Parag

raph 4.2.7; Page: 62)

Name of Press

Name of machinery

Period during which idling

Government Central
Press,

Digital  printer (RISO )

brand) No. 5 Under repair from 09/03/2011 onwards
Dital - printer (RISO | 131 4er repair from 09/2011 to 02/2012
brand) No. 8

Digital printer (RISO

brand) No. 9

Under repair from 02/08/2014 onwards

Thiruvananthapuram

Offset printing machine
No. 1

Under repair from 08/2014 to 01/2015

Double Colour Offset
Printing Machine (No. 8)

One unit (out of two wunits) not
functioning for long periods after an
accident and machine is being used
partially.

Government  Press,

Offset printing machine
No. 5

Under repair from 08/08/2014 onwards

Shoranur

Offset printing machine
No. 7

Under repair from 01/05/2014

Digital — printer  (RISO Not working from 2011 onwards

brand)

Four-Colour ~ sheet fed | 5502012 onwards
Government  Press offset printing machine
Mannanthala . '

Five-colour sheet fed | (. ot not functioning from 10/2014

offset printing machine

3 Air Conditioners ~for Not working since 04/2014

DTP

o . One out of two machines not functioning

Governmen‘t Press, | Offset printing - machine from 09/10/2010 due to non-functioning
Vazhoor No. 25

of electronic control card damage
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Aprendices

Appendix 6.4
Calculation of excess pay drawn consequent to violation of AICTE norms

(Reference: Paragraph 6.5; Page: 148)
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